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BEFORE THE NATIONALGREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.77/2025
(LA. No(s).127/2025 & 126/2025)

IN THE MATTER OF:

KUNWAR KALI EDUCATIONALTRUST

THROUGH AUTHORIZED ;
REPRESENTATIVE ...APPLICANT

VERSUS

UNION OF INDIA & ORS. . RESPONDENT(s)

INDEX

S.NO. PARTICULARS | PAGENO.
1. AFFIDAVIT BY RESPONDENT NO.4, DEPUTY '

COMMISSIONERINDUSTRY

A COPY OF THE JOINT COMMITTEE REPORT

DATED 22.04.2025 IS ANNEXED HERE WITH

AND MARKED AS ANNEXURE-1

3, A COPY OF LETTER BY THE DEPUTY \

COMMISSIONER INDUSTRY AND UPPCB IS

(8]

|

ANNEXED HERE WITH AND MARKED AS. '\
ANNEXURE-2 \

THROUGH COUNSEL

BHANWAR PX1’ SINGH JADON

COUNSEL FOR RESPONDENT NO .4
EMAIL—bhanwar_OQj;1(;[«_33)7@]3111';1“ .com

PHONE NO.-6375115224

DATE:02.09.2025
PLACE:NOIDA
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BEFORE THE NATIONALGREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINALAPPLICATIONNO.77/2025 (LA.
No(s).127/2025 & 126/2025)

INTHEMATTEROEF:
KUNWAR KALI EDUCATIONAL TRUST
THROUGHAUTHORIZEDREPRESENTATIVE

...APPLICANT

VERSUS
UNIONOFINDIA&ORS.

...RESPONDENT(s)

AFFIDAVIT BY RESPONDENT NO. 04
DEPUTY COMMISSIONER INDUSTRY BIJNOR

I, Amit Kumar Singh age 42y, S/oShri Mahaveer Singh currently posted as Deputy

Commissioner Industry, Bijnor, do hereby solemnly affirm and state as under:

I. That I, Amit Kumar Singh, am fully conversant with the facts of the case

and am competent and authorized to swear the present Affidavit.

2. That in the present Original Application a complaint has been made by the

Applicant that adjacent to the college(applicant), construction of a CFC by

Respo t-No.5 M/s. EKAA Wood Works Foundation is in progress
ROTA
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With out obtaining Consent to Establish (CTE) and Consent to Operate (CTO)

from the competent authority.

. That The Deputy Commissioner of Industry, District Industries Promotion

and Enterprise Development Centre, Bijnor, functions as the nodal agency
for facilitating for government policies aimed at promoting industrial growth
and entrepreneurship within the district. The office is meant for facilitating
single-window clearances, coordinating inter-departmental industrial issues
for overall development of MSMEs in the district. Additionally, the role
includes promoting skill development, addressing grievances of industrial

units, and reporting on the district’s industrial progress in compliance with

state and central government directives.

That the Directorate of Industry and Enterprise Promotion, Lucknow, U.P
has granted the permission to the Respondent No. 5 vide letter dated
20.12.2022 for setting up of the Common Facility Centre (CFC) under

ODOP CFC Scheme, subject to the fulfillment of the conditions imposed

upon the SPV i.e. M/s. EKAA Wood Works Foundation in this case.
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_ That the District Magistrate, Bijnor constituted a district level joint

committee vide letter dated 16.04.2025, directing the Deponent along with
other members of the committee to carry out a joint inspection with regards
to the complaint made by the Applicant in the present O.A. and submit a
report to the D.M., Bijnor.

A copy of letter dated 16.04.2025 is annexed as Annexure-1 of the joint

committee report.

_ That the Deponent along with the joint committee carried out the inspection

dated 22.04.2025 of the site in question.

Acopy of the joint committee report dated 22.04.2025 is annexed herewith

and marked as ANNEXURE-1.
_ That the observations made by the joint committee during the inspection are
as follows:- [ ol
i. M/s Ekaa Woodworks Foundation (Latitude-29.396444,
Longitude-78. 187083) is situated at Khasra No.-160, Village-

Alampur Dhapi,Nagina road, Tehsil and District-Bijnor. The

ad Gl
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Land conversion of the above-mentioned land has been made

by competent authority i.e.S.D.M. Bijnor A copy of land

conversion order by the SDM is annexed as Annexure-2.

il. The final approval to M/s Ekaa Woodworks Foundation (SPV)
for setting up of Common Facility Centre (CFC) in Bijnor(CFC
Location Address—Ala’mpur Dhapi, Nagina road, Bijnor, Uttar
Pradesh) has been issued by Department of MSME and Export
Promotion vide letter dated 20.12.2022.

A copy of the approval letter dated 20.12.2022 is annexed as
Annexure-3. —

iii. A letter dated 28.09.2024 has been sent by the Deputy
Commiséioner Industry, District industries Promotion and
Enterprise development Centre, Bijnor to the Regional Officer,
U.P. Pollution Control Board, Bijnor on request of the SPV. In

reference of above letter UPPCB, Bijnor has issued letter dated

30.09.2024 The said unit falls under white category as per

Central Pollution Control Board categorization of industries

SIS vide letter no.-CP- 18/1/2023-IPC-VI-HO-CPCB-HO dated
‘,‘,;O fA\
{ “\\\ 12.02.2025 at Sl. No.
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60.2 The white category unit is exempted from obtaining CTE

and CTO from the UPPCB.

“A copy of letter by the Deputy Commissioner Industry and

UPPCB is annexed herewith and marked as ANNEXURE-2.

1v.

During inspection the industry was found to be under

C - i . ~
| onstruction and packed machines were also found on the site.

The said unit is being established adjacent to the college
running by Kunwar Kali Educational Trust (The Complainant).
The unit will be use wood as raw material for manufacturirig of
woodcraft products by using different type of machines.

The photographs of the site are annexed as Annexure-4 of the

joint committee report.

The conclusions given by the joint committee report dated

22.04.2025 are as below:

a. The monitoring of air and noise pollution could not be

conducted due to unit was under construction.

b. A letter dated 22.04.2025 was produced by the unit before the
joint committee during the of inspection where in it is
h mentloned that the unit will not be used for the process ol wood

‘//'/ Seasoning and no any boiler will be installed The unit will not

use any chemical in the process. g/
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A copy of letter dated 22.04.2025 is annexed as Annexure-5 of
the joint committee report.

c. In above- mentioned letter dated 22.04.2025 it is further
mentioned that no industrial effluent will be generated from the
industrial process, only domestic sewage will be generated in
the unit, which will be treated through septic tank/soak-pit.

9. Hence, the present- affidavit is being filed for the kind
consideration and perusal of this Hon’ble Tribunal.

10.1 state that everything stated above has been stated by me in my
official capacity on and derived from the official records and 1

state that nothing material has been concealed there from.

/
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VERIFICATION

Verified at _ BUNOR o thyjs day of 2nd September 225, that the

contents of the above affidavit from paragraphs 1 to 10 are believed to be

true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom, ———
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who is personally known to me. i 5 g :
whose signature (s) is/are here to 2ppendec
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ANNEXURE-1

Joint Inspection Report
In the matter of
Kunwar Kali Educational Trust Through Authorized
Representative
Versus
Union of India & Ors.

0. A. No. 77/12025

(I.A. Nos-127/2025 and 126/2025)

Hon’ble National Green Tribunal

(Order Date — 25-02-2025)

Inspection done by

(Joint Committee on dated 22-04-2025)
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1- Background
2- Constitution of Joint Committee
3- Observation

4- Conclusion
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1. Background:-
Hon'ble NGT, New Delhi has passed the order dated 25.02.2025 in the matter of Kunwar

Kali Educational Trust Through Authorized Representative Versus Union of India & Ors.
in O.A. No. 77/2025. The relevant paras of the order dated 25.02.2025 are reproduced

below: -

1. In this original application, applicant- Kunwar Kali Educational Trust which is running a
college in Village Alampur, Nagina Road, District Bijnor, Uttar Pradesh has made a
complaint that adjacent to the college construction of a factory by respondent no.5- M/s.
EKAA Wood Works Foundation is in progress without obtaining Consent to Establish (CTE)

and Consent to Operate (CTO) from the competent authority.

2. It is the further grievance of the applicant that mandatory environmental clearances have

not been obtained by respondent no.5.

3. Applicant alleges that the factory which is being set up involves use of machinery, boiler
for wood processing, grinding, treating, cleaning and manufacturing of wooden items

including furniture, craft items and other wooden products.

4. Submission for Counsel for the applicant is that though complaints were made to the

different authorities, no action has been taken.

5. Submission of Counsel for the applicant is that if the unit is set up adjacent to the college
that will lead to pollution especially air and noise pollution affecting the environment. She
further submits that a number of chemicals are used in the process which will lead to air

and water pollution.

6. Issue notice to the respondents in OA and IA No. 126/2025 for filing their response by

way of affidavit within four weeks. CY}’] g {égﬁ }/ ‘h’_

-_—
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7. Applicant is directed to serve the respondents and file the affidavit of service atleast one

week before the next date of hearing. In addition, Applicant is permitted to serve the

respondents by dasti notice.

8. LA. No. 127/2025 has been filed by the applicant seeking exemption from filing

typed/certified copies of the documents. On due consideration, IA No. 127/2025 is allowed.

9. Meanwhile, official respondents are directed to ensure that all the environmental norms

are complied with by respondent no.5.

. Constitution of Joint Committee:

In compliance of Hon'ble NGT order dated 25/02/2025 a Joint Committee was formed by

District Magistrate, Bijnor vide letter No.-68/N-69/General-2025 dated 16-04-2025. Copy is

annexed as Annexure no.-01.
The members of the Committee are as follows-

1. Sub District Magistrate, Sadar, District-Bijnor.

2. Deputy Commissioner Industry, District industries Promotion and Enterprise

development Centre, Bijnor.
3. Assistant Director of Factories (Labour Department), Bijnor.

4 Regional Officer, U.P. Pollution Control Board, Bijnor.

3- Observations:-

Inspection was carried out on dated 22-04-2025 by the joint committee. Detailed
report is as follows:-
I.  M/s Ekaa Woodworks Foundation, (Latitude-29.396444, Longitude-78.187083) is
situated at Khasra No.-160, Village-Alampur Dhapi, Nagina road, Tehsil and District-
Bijnor. The copy of land conversion document issued to the said unit by competent

authority (S.D.M. Bijnor) is being annexed as Annexure no.-02.

OYHmf_u':' kg l/ A_,
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The final approval to M/s Ekaa Woodworks Foundation (SPV) for setting up of
Common Facility Centre (CFC) in Bijnor (CFC Location Address-Alampur Dhapi,
Nagina road, Bijnor, Uttar Pradesh) has issued by Department of Industry and
Enterprise Promotion vide letter no.-719/0DOP/CFC/54/2022-2023 Dated-
20-12-2022. Copy of approval letter is being annexed as Annexure no.-03.

A letter dated-28.09.2024 sent by the Deputy Commissioner Industry, District

industries Promotion and Enterprise development Centre, Bijnor to the Regional

Officer, U.P. Pollution Control Board, Bijnor, in reference of above letter UPPCB,

Bijnor has issued letter no.-678/NOC-540/Bijnor-2024 dated-30-09-2024. The said

unit falls under white category as per Central Pollution Control Board categorization

of industries vide letter no.-CP-18/1/2023-IPC-VI-HO-CPCB-HO dated-12-02-2025 at

Sl. No.-60.2. The white category unit is exempted of obtaining CTE and CTO from

the UPPCB.

During inspection the industry was found under construction and packed machines

also found on the site. Photographs are annexed as Annexure no.-04. The said unit

is being establish adjacent to the college running by Kunwar Kali Educational

Trust. The unit will be use wood as raw material for manufacturing of woodcraft

products by using different type of machines.

4. Conclusions:

i. The monitoring of air and noise pollution could not be conducted due to unit was
under construction.

ii. A letter dated-22.04.2025 produced by the unit to the joint committee at the time of
inspection, copy is being annexed as Annexure no.-05, in which mention that the
unit will not be use process of wood seasoning and no any boiler will be install.

The unit will not be use any chemical in the process.

Muso @} A
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iii. In above letter dated-22.04.2025 has also mentioned that no industrial effluent will

be generate from the industrial process, only domestic sewage will be generate in

the unit, which will be treated through septic tank/soakpit.

Above report is being submitted for kind perusal and necessary action.

S. | Name Designation Signature

No.

1 | Avneesh Kumar SDM, Sadar, District-Bijnor. b

2 | Amit Singh Deputy Commissioner Industry,
District industries Promotion and
Enterprise development Centre, y
Bijnor

3 | Surendra Bahadur | Assistant Director of Factories
(Labour Department), Bijnor. —

4 | Dr Umesh Chandra | Regional Officer,

Shukla U.P. Pollution Control Board, W

Bijnor.

5 | Mahir Husain Assistant Environment Engineer
U.P. Pollution Control Board, OYH 1D 6™
Bijnor. _




285
— gy STeY—

T AR Uy gRT e ¢ Rl d fAReiE 0A No.-77/2025, (LA,
Nos.127/2025 & 126/2025), Kunwar Kali Educational Trust Through Authorized
Representative Versus Union of India & Ors. ¥ WIRd ameer faAie—25.02.2025 & GeTa
afer e 2

*“ 1. In this original application, applicant- Kunwar Kali Educational Trust which is
running a college in Village Alampur, Nagina Road, District Bijnor, Uttar Pradesh has made
a complaint that adjacent to the college construction of a factory by respondent no.5-M/s.
EKAA Wood Works Foundation is in progress without obtaining Consent to Establish (CTE)
and Consent to Operate (CTO) from the competent authority.

5. Submission of Counsel for the applicant is that if the unit is set up adjacent to the college
that will lead to pollution especially air and noise pollution affecting the environment. She
further submits that a number of chemicals are used in the process which will lead to air and
water pollution.

6. Issue notice to the respondents in OA and IA No. 126/2025 for filing their response by way
of affidavit within four weeks.

7. Applicant is directed to serve the respondents and file the affidavit of service at least one
week before the next date of hearing. In addition, Applicant is permitted to serve the

respondents by dasti notice.
8. LA. No. 127/2025 has been filed by the applicant seeking exemption from filing

typed/certified copies of the documents. On due consideration, IA No. 127/2025 is allowed.
9. Meanwhile, official respondents are directed to ensure that all the environmental norms are
complied with by respondent no.5.
10. List on 30.04.2025.
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ST Tq S ylcared Freemerd, Sovo *‘Zf,_gg,_p
(3noStoattodio yHIts, IwR U ) ik

WG, YUY O, 8 DC NS, DAENT, TE@TSH 226001

ol / e+ 191-0622 2616313, .
E-mail - odopceell@gmail.com Website: http//www.odopup.in

wie— FQ  /3hodstodo /Dowodo /54 /202223 femin— L 0//9? / 27

To,

Deputy Commissioner (Industries)

District Industries & Enterprise Promotion Centre (DIEPC)
Bijnor, Uttar Pradesh.

Subject:  Final Approval to Ekaa Woodworks Foundation (SPV) for setting up of
Common Facility Centre (CFC) in Bijnor, Uttar Pradesh under ODOP CFC Scheme.

This is to hereby inform you that the final approval to Ekaa Woodworks Foundation (SPV)
for setting up of Common Facility Centre (CFC) in Bijnor, (CFC location address-Vill. Alampur
Dhapi, Nagina Road Post-Bijnor head office, Pin-246701), Uttar Pradesh has been provided in
the State Level Steering Committee (SLSC) meeting, dated 17.05.2022, subject to fulfilment of
the scheme guidelines issued vide GO No. -1095/18-4-2018-18(f3=w)/17&0%t0-111, dated 6"
November 2018.

2. DC - DIEPC will be the Implementing Agency (lA) for the project. .The GoUP grant-in-aid
for setting up of the CFC will be released to joint escrow account of the Special Purpose
Vehicle (SPV) and DC-DIEPC. The day-to-day activities, running and maintenance of the
CFC will be the responsibility of Ekaa Woodworks Foundation (SPV),'an SPV constituted for
setting up, operating, and maintaining this CFC.

3. IAand SPV shall also comply with the terms & conditions of the SIDBI Appraisal Report.

4. |A shall ensure that CFC should start functioning within a period of 2 years from the date of
issue of this letter (As per Project Implementation Schedule — Annexure 1). Further time
extension, if needed, would be granted by the SLSC for a period of six months based on the
justification provided by IA and SPV, subject to condition that there would be a reduction of
10% of GoUP share and the same must be borne by the SPV as an additional contribution.

5. The componenl wise breakup of the pro]act cosl Is given below: -

Particulars

Total Cost
| A2 Bullding & Olher CIvil Warks , 251.62'
P Plont and machinary Wil Ercalory Insifaiign '~
s _,.__.cllargqn R AN i s ,
s, e nﬁlﬂBHOUB o , 0 ; L B8
i lmporl e SN S %168
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Py Pamculars

' ?

(Slin! Il1 .-‘_

“Jl"l

- Total Cost (3
" (InLakhs)" ¢

74.20
Land j I - !
D Technical consultancy fee @1% _ e
. E Miscellaneous fixed assets __§-64
F Pre!tm?ﬁér?e‘if)_eﬁﬁs'é-sw :
G | Provislon for contingencles . |
a. Buildings (1%) 2.52 |
; R b, Plant&Machinery (2%). 5.3 ] L ) 12U
c. Other fixed assets (5%) - 0.28 |
:«- 1Work1ng capttgl;‘*f""' 3 *: H,L J‘-L--" B R 10.88
" B 995.91 |

The project cost i.e., Rs.995.91 lakh be shared as fOHOWS‘ -

SNo.. " Particulars of means of finance
Sk MGoM@EﬁUttqr«P“é‘dash cof tr bﬁ mn
| (u) ] SPV Contnbutlon

“Amount (Rs in lakhs)
Ee

Lll-g'ﬂ\:ﬁm'}r? ‘Pfﬂ\{ 89 ?82'

B A S B SN P e

99.59

_..;1 f—‘&i :

The CFC will have following facilities:

* Wood Seasoning and Chemical Treatment Plant

e Advance Toolroom

The following are thé expected outcomes of the CFC:

[

Technology

Since the CFC will have technology enabled
production rhraugh the use of modern machines,
it will result in product diversification and better
finishing of the product

Employment
The Employment ratio In the area will ncrease as

such it will result in economic boost,

N

".l,l’;'“‘]'h‘ .]”\ p-;

Cluster Export 3

Exports would increase from INR 115 Crore to
INR 172 Crore over span of 5 years

Turnover

Cluster Turover shall increase by 1.5 times ie,
from INR 145.6 Crore to INR 220 Crore over the

span of 5 years,
J

Escalation In the cost of project above the sanctioned amount, due to any reason, shall be
borne by the SPV, The Slale Governmenl shall not accept any financlal llabllity arising out

of operation of CFC.

One officlal from Stale Govl, should be represented In the Management Committee /

Governing Councll/any conlrolling body of

8PV to ensure smooth implementation and

functioning of CFC as per Government Ordor No. 1005!13-4-2013-1 B(R’W)ﬂ?ﬁmﬂo-ul.

dated 6th November 2018,
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141. The other terms and conditions of the approval for release of funds are as under: -

A. The purchase of machinery and equipment will be made as per extant Financial Rules
of GoUP and purchase provisions contained in CVC guidelines through a Purchase
Committee consisting of A, SPV, technical experts (if required) and finance/accounts

officer nominated by the District Magistrate concerned and any other such officer as feit
necessary.

B. State Government may release their share in instalments, approximately in the ratio
40:30:30. The following conditions must be completed by the SPV before release of
funds from the state government.

|.  Upfront contribution by SPV in the dedicated escrow account and furnish a bank

certificate. The SPV must submit utilisation certificate for amount already released
as grant-in-aid duly verified by statutory auditors, during submission of request for
release of the subsequent instalment. Interest accrued, if any, on unutilised funds
shall be adjusted against the last and final disbursement under the scheme.
Confirmation from |A that the necessary infrastructure (building etc.) including
adequate electricity load sanction, water connection for installation of machinery
and equipment, would be ready by the time the machines are received al site.

Purchase Committee has finalized the list of plant and machinery to be procured
at its lowest value as per extant rules.

1.

L

IV. Implementing Agency should ensure the procurement of plant and machinery is

being made strictly as per the extant Financiai Rules of GoUP.
V. Original bipartite Agreement between 1A (as representative of the state
government) & SPV.

The IA should submit quarterly progress reports to ODOP Cell (Nodal Cell), clearly

mentioning achievement of the milestones as per timelines mentioned in the project

implementation schedule. Once the CFC Is completed and commercial operations have
commenced, the SPV should submit quarterly progress report to ODOP Cell (Nodal

Cell) through IA. ‘ '

D. The facllities of CFC mus! be made avallable lo all the shareholders/members of the
SPV, existing unlts In the cluster and also to (hose enterprises who would be sat up in
fulure. B

E. 1A & the SPV should have a joini escrow account for the purpase of selling up of the
CFC. The funds from Ihe Governmenl of Ullar Pradesh shall be released In the sald

accouni only, No diversion of [unds shall be allowed,

IA should ensure that the 8PV hus made avallable required sultable land for the project

with clear lille In he name of Ihe SPV or on a lease of lalily long period (minimum 15

years) free of all encumbrances and charges wilhin a week of recelpt of the 1st
Instalment of grant-In-ald,
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G. 1A should ensure that the SPV has uliised its contrbution fully before utilzing GoUP
share.

H. The accounts of the SPV shall be open for inspection by the sanctioning authority and
government audit authorllies.

. 1A & SPV should certify that the SPV has not applied for or availed of grant-in-aid for
the same purpose/activity from any other Ministries/Departments of Government of
India or the State Government,

J. The profits shall be ploughed back to the Reserve & Surplus Account of the SPV for

future use/expansion and not for any dividends.
K. SPV shall obtain Consent/No Objection Certificate from State Pollution Control Board
wherever necessary.
L. 1A & SPV shall furnish an Audited Statement of Accounts of the financial year before 1st
of April every year till the completion of project.

M. 1A & SPV would adhere to GFR/CVC relevant guidelines while selecting implementing
Partner agencies and in course of forwarding / implementing the project.

N. SPV will only be able to utilise the GoUP grant once SPV's own contribution has been
fully utilised as per GO No.1095/18-4-2018-18(f39a)/17&0eft0-111, dated 6th
November 2018.

12. IA should ensure appraisal of Estimates/DPR of Civil work involved in project will be
technically approved by a competent authority of the Public Works Department (PWD).

13. SPV should follow environment friendly practices in the CFC to meet the objectives of
Swachh Bharat Abhiyaan.

14. The DC-DIEPC will submit completion report to the ODOP Cell (Nodal Cell) after the CFC is
established and becomes operational.

15. Machinery finalized at the time of final approval can be considered for change only afer the
approval of ODOP SLSC as constituted under the Government Order No. 506/18-4-2018-
18 (RfAw)/17 Eodfto famiw - 23 7%, 2018 though this practice must not be a nom:

16. List of Plant and Machinery for CFC proposed by Ekaa Woodwarks Foundation (SPV) in

Bijnor, (CFC location address- Vill. Alampur Dhapl - Nagina Road, Post-

Bilnor head offics,
Pin-246701), Ullar Pradesh

DME ’ ] 1 (]
1 | Timber Kiin Dryar 600 CFT 4 24 | Reatengular Tanoner 1
2_| Timber Kiin Dryer 1000 CFT 4 25 | Oscillation Mortiser 1
3 | Timber Kiln Dryer 2000 CFT 1 20 | Dovotallyr o 1
4 | Chemical Tresimenl Plan| 226 CFT 2 27 | Edgo Bander 1
Chemical Mixing Tank With 2 Hp M & (e el :
5 |a Pipe And Valve P B 28 | Hol Progy 1
6 [ CTP Trolley - 31t X 71t X 4 Inchos 8 20__ | Oscillating Belt Edge Sander 4




___1_____ Pneumatic Cross Cut-Off Saw 1
__2__ Multi Blade Rip Saw 1 7
1 Double Face Glue Spreader 1 |
] Semi-Auto. Finger Joint Line With 1
] Auto Rotary Table 1
1 Tools 1
12 | Straight Line Rip Saw Machine ) a5 | Dust Collector (Air Pollution Control 3
. System)
- ‘ Hydarulic Clamp Carrier 2 36 * | Packing Machine 1
14 \ Auto. Glue Spreader o | 37 | Chain Conveyor 1
B 15 | Sliding Table Saw 1 38 | Stamping Machine 1
\ 16 \ Sliding Panel Saw 1 30 Needle Large Wood Machine 3
. Complete Set
i Needle Top & Bottom Machine !
F‘( Knife Planer/Sander 1 40 | complete Set 3|
\' 18 \Tllting Spindle Shaper W / Sliding 1 41 | Needle Compound Feed Machine ’ 3
Table Sel
\ 19 \ High Speed Router o 42 | Boiler 1000 Kg/Hr 1
1 20 \ CNC Router 1 43 | Compressed Air System 1
L 21 \ Laser Engraving Cutting Machine 1 44 | Genset /_\ 1
2 \Three Head Multi-Drill Boring 1 45 | Transforfner & System Panelling & 1
Machine Wiring -
| 23 | Band Saw 1
Enclosures: Annexure 1
4— A
a)
Additionnal Com ioner Industries
o\ Directorat stges and Enterprise
“
Copyto:- 919 Do 212 )7
(. Additional Chlef Secretary, Depariment of MSME & Export Promotion, Anubhag — 4,
Government of Ultar Pradesh, Lucknow
i, Director, Ekaa Woodworks Foundation (Bljnor)
1. Joint Commissloner Induslries, Moradabad Division, Morad4
fv. Dislrct Maglstrale, Bljnor
vV, MWD, UPSIC, Kanpur
j— 1

mj ;‘ sloner Industries
\ Dlreclornln ol Indusfries and Enterprise

. ‘—’l[\jl- Pronfolion
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Annexure-4

Photographs durin

g Joint Inspection dated 22.04.2025 in the Matter of 0.A, NO.-
77/2025 Kunwar

Kali Educational Trust Through Authorized Representative
Versus Union of India & Ors.
« M/s Ekaa Woodworks Foundation, Khasra No.-160, Village-Alampur Dhapi, Nagina road,
Tehsil and District-Bijnor.

o~

;g« Bijnor, Uttar Pradesh, India
Svv+xc3, Bijnor, Uttar Pradesh 246701, India ¥, il 95vw+icd, Bijnor, Uttar Pradesh 246701, india [l
129.395098° Lang 78193597° A Al 12129.395098° Long 78193601°

Ry = 22/04/2025 11:11 AM GMT +05:30

Bijnor, Uttar Pradesh, India

' F 95vyenct, Bnor, Uitar Predesh 246701 nda. ISR S50y oo 41 95wvincd), Bt Uta Pradesh 246701, i |
; 5 L4129.395101° Long 78.193606° : i y | Lat 20.3951° Long 781936042 :
chg]e. ; 22/04/2025 11:10 AM GMT +05:30 : 22/04/202510:48 AM GMT +05:30
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Photographs during ]uint Inspection dated 22.04.2025 in the Matter of 0.A. NO.-
77/2025 Kunwar Kali Educational Trust Through Authorized Representative
Versus Union of India & Ors.

» College running by Kunwar Kali Educational T illage-Alam hapi in
: rust, V Dhapi, Nagina road,
Tehsil DistrictBijnor. ust, Village-Alampur pi, Nag

Jahangirpur Lalu, Uttar Pradesh,
India '
Nh 709ad, Jahangirpur Lalu, Uttar Pradesh 246701, India

Lat 29.394368° Long 78.187274°
22/04/2025 11:42 AM GMT +05:30

m GPS Map Camara

Jahangirpur Lalu, Uttar Pradesh,

India

Nh 709ad, Jahangirpur Lalu, Uttar Pradesh 246701, India
@ Lat 29.39439° Long 78.187291°

22/04/2025 11:43 AM GMT +05:30

i e 2




294 Annexure-3
EKAA WOODWORKS FOUNDATION

Vill. AlampurDhapi, CIN: U85300UP2020NPL136399

Nagina Road, GST: 09AAGCE1439C1ZX

Bijnor (U.P.) Mob. No: +91- 9690355555

PIN-246701 Email- ekaawoodworksfoundation@gmail.com
[Hie GB1-05/ThTge e /Hlotthodlo/2025 26 feAi®: 22/04/2025
ary,
A IufEeR! St
faeHR

fawg: v Teaed BIIST fasHR grY @it &Y o1 ¥t b @7 e |

Heey,

S!S B & 1 W5 PR 31 Aelfives R e 3 b Sarferas e opop
mmwmmﬂ,aﬁWWmmmwmﬂaﬁWmm
wﬁm-a@n@mmﬁ@mmméfwm
719/3ft0toflotto/otHowto/54/2022 -23 TRT =i B Y wipfa weH o1 i g 1

SH IR & Sferia B8 e W Fiftfa awgeh &1 sar Rar ST qur gan
mm%mﬁwwﬁéwmwaﬁﬁmwmﬁw aﬂgﬁrﬂaﬁﬁg
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|
DIRECTOR
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Regd. Office:2 KM Stone, Najibabad Road Near Krishna Banquet Hall Bijnor (U.P)
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23~ ANNEXURE-2

Frfer: SURgEd SE,

RyeT SR WieATsd U4 Sefiar faer Bx, ReAER|
(@ _0: 01342-263812 i gmdicbiinorz@gmail.com)
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